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o E.En, F 4 30.10.2000 A 3 A% A faam-famst forar man wm i F@ AR A
3T Y wRars gE R I # ufea A j

Rackless Sale of Land of Tughlakabad Fort

7104, SHRI RAMA SHANKER KAUSHIK:}1
PROF. RAM GOPAL YADAV:

Will the MINISTER OF URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state:

{a) whether land of historic Tughlakabad Fort is being recklessly sold and if
0, under whose permission;

(b) what is the total area of Tughlakabad Fort and out of it, what is the area
of the land which has already been sold and what kind of constructions have
been made thereon; and

(¢) what action Government propose to take to demolish illegal constructions
completely to acquire the sold land and to maintain the position as before on
the said land and by when?

THE MINISTER OF URBAN DEVELOPMENT AND POVERTY
ALLEVIAITON (SHRI JAGMOHAN): (a) to {c) A Statcment is laid on the
Table of the Sabha.

Statement

{a) and (b) According to information made available by Archaeological
Survey of India (ASI), the total area of the Tughlakabad Fort is 2661 bighas,
apart from the walls, gateways, bastions and internal buildings of both inner
and outer citadel of the Fort and the village abadi. Out of this, 811 bighas of
land is reported to be under encroachment.

(c) According to information provided by ASI, action has been taken by
them from time to time for clearing the encroachment but no significant headway
could be made. ASI had issued eviction notices under the Public Premises Act
in 300 cases and decided to demolish the unauthorised constructions, if the
eviction notices were not complied with. The first demolition action was
undertaken by ASI on 19.5.97, when 50 such unauthorised constructions were

tOriginal notice of the question was received in Hindi.
T1 The Question was actually asked on the floor of the House by Shri Rama
Shanker Kaushik.
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demclished and in the process land measuring 20 bighas was reclaimed. Anothe -
demolition action which was to be taken up by ASI on 14.7.97, could nat
materialised as a mob attacked the officials of the ASI. The latest situation and
the measures to be taken have been constdered in the meeting held between the
ASI and the DDA on 30.10.2000. Further action in this regard is in hand.
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ot e &, 9@t @ e § 1 Sir, the first point is that this land is under
the Archaeological Survey of India. As reported by the Archaeological Survey
of India, the position is as I have stated in my written reply. Now, so far as this
case is concerned, I agree with the hon. Member that this is one of the worst
case of land and building mafia having taken over certain aspects of Delhi's life.
This is what I am fighting against. For the last ten years, encroachments and
illegal construction have been going on in this area, with impunity. The
Government land has been stolen and sold with impunrity and no effective action
has been taken by any of the agencies. I concede that. The Ministry is not directly
concerned with it, although land is under it. 1 have personally gone and visited
the area, after this quesiton was received, because the local Government, the
Deihi State Government—you know that very well the Revenue Department
the Police of the Delhi Administration, the Archaeclogical Survey of India and
all other connected agencies are involved in it.
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Negertheless, I had gone there personally, seen the area and spent three
hours there. I fully agree with him that this is one of the worst cases of criminality
and corruption. Therefore, T have alreadeay ordered an inquiry. There will be a
CBI inquiry into this. There will be an inquiry to fix the responsibility with
regard to the criminal act done by certain powerful individuals who have sold
the Government land posing it as their own land. It is the CBI which will
investigate the case. There are complaints against the local police also. They
have also connived with them. This inquiry will take care of all this. Secondly,
if any officer of the Archaeclogical Survey of India or any other local authority
has connived with them, he will be exposed in the process. I have already ordered
the Archaeological Survey of India to prosecute those people under the Ancient
Monuments Act who have constructed buildings within the protected area.

SHRIPREM CHAND GUPTA: Why not the officers?

SHRI JAGMOHAN: | am saying so. When there is a CBI inquiry, the
officers will also be taken care of. Let me complete my reply. Some peole had
sold the land 10 years or 15 years ago and gone away. Those people who have
bought it illegally, I have asked the authorities to evict them under the Public
Premises Act. Wherever proceedings have started and no other action has been
taken so far, those proceedings should now be completed and damages should
be charged from those who have illegally occupied the land and put up palatial
buildings there. The inquiry will take care of all these things. A Committee was
also constituted some time back. A complaint was also received by Shri Madan
Jha, who is the Financial Commissioner of Delhi. He submitted a report in
1997 in which he brought out these things. I do not know why the Delhi
Government has not taken any action so far. This will alsc become clear why
they have not taken action so far. The names, the area and the modality of the
thing that was done, were also mentioned in the report. Why has it not been
done? The fourth aspect of the problem is what we will do with what remains.
I had gone there. [ have formulated a scheme. | have taken the responsibility of
developing the entire area which 1s still there. After getting it cleared, it will he
added 10 that area. A big redevelopment scheme of that arca has been taken up.
Under the Master Plan it is a green area. That arca right up to Surajkund on the
one side and Meharulli Badarpur border on the other side, along with the bastion
and the other area which has been encroached upon will be cleared. A very
large area, more than 1,000 hectares, would be developed as a green area. |
have already stated that the fort wall will be improved. It will be lighted. The
area around the road will alsc be improved. Apart from fixing the responsibility,
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all those encroachments will be cleared. We will develop this area into one of
the best green areas in Delhi. This may be treated as a blessing in disguise. I
thank the hon. Member for raising this question; otherwise, it might not have
come to my notice in the manner it has come today. Thank you.
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SHRIJAGMOHAN: Sir, when I said that I will hold a CBI inquiry, it means,
it will include every official of every department who may be directly or indirectly
concerned with it. That is quite clear. I am not defending any department or any
authority. So far as the DDA is concerned, of course, that Lt. Governor is the
Chairman of this. From the revenue side, the Report of Madan Jha was also
given to the It. Governor of Delhi. All these matters will be looked into and

there would be no grievance on this account. This much I can assure the hon.
Member.
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SHRIJAGMOHAN: Sir, itis true that an FIR was lodged. A case was filed by
a party from the Archaeological Survey and that was accepted by the “land and
building mafia’, or whatever you may call it and their supporters. The case was
registered and investigations were carried out. Prabably, the investigations have
not been very effective; in f2ct, that is one of the allegations. Some summons of
the court were received by some people. Sir, that is the present position. But, as
I said, there would be an incuiry, and the inquiry will also find out whether the
investigations were done properly or not.

So far as your first part of the question is concerned, whether there are similar
areas which have been encroached upon, this is what I am crying hoarse every
day, and this is what [ have been trying to explain to this House that if you want
to save this city, please act on this. The whole Hauz Khas area, which is near the
monument, has been built in the last.ten years, in violation of all laws of this
country; be it the DDA Act, the Corporaiton Act, the Archaeological Survey
Act, the Preservation Act or the Teak Act. There is not a single law which has
not been violated, and everybody has been seeing it. You go to the monument;
on the right-hand side of the monument, a very big restaurant has been
constructed.

Only recently, [ had gone there, and I have issued orders that in furture, there
should be no restaurants in the green areas. I have also got photographs of this
area, and [ am prepared to distribute them to all of you. That is why I have been
requesting you all, please support me if you want to save this city. Not only this;
go to Tughlakabad, go to Hauz Khas, go to any place; the situation is the same.
And you then become a hero when you take action against them. So much
confusion is created by the vested interests, saying that the whole DDA area is
being thrown out; that we have been doing this and that. Then, the real issue is
lost. The real issue is saving the city, having an urban discipline and ensuring
that the architectura) and cultural legacy of the city is saved. Go to Jahampanah
or go to Siri Fort. They would have built in these areas. This is not done by any
poor people, but it is the influential people who have built there. I am prepared to
order a CBI inquiry into this. As all of them are influential people who are staying
there sometimes, the Lal Dora scandal is there; sometimes some other scandals
are there whenever any action is taken against them, a lot of confusion is created
in the public mind. And if any person wants to take action against them, it is he
who would suffer rather than the people who commit those crimes.
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SHRI JAGMOHAN: I have not understood this question.
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SHRI JAGMOHAN: I will explain this. (/nterruptions) What I am saying s, if
you support me, they will all get exposed.

SHRI PREM CHAND GUPTA: We all support you, Sir.

SHRI JAGMOHAN: Okey. thank you very much. Then, I guarantee you that
I will expose them. (Interruptions)
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SHRIADHIK SHIRODKAR: Mr. Chairman, Sir, through you, may I ask the hon.
Minister whether he can consider video photography of each and every property
of the Government, as it stands today. It wiil be legel evidence against past
encroachments and future attempts at encroachments. Secondly, whenever land is
grabbed illegally, if a CBI inquiry is conducted, it files the chargesheet afier two
years and case comes up after ten years, Would the hon. Minister consider bringing
forward an enactment whereby if anybody has been convicied of Hlegally grabbing
land, he has no right of being relocated, free of cost?

SHRI JAGMOHAN: [ entirely agree with the suggestion which the hon.
Meinber has made. My effort would be to get those inquiries expedited through
the C.B.1. I will request the C.B.I. to open a Special Cell for the purpose so that
there is no delay. [ am one of those who believe that it is not necessary, in fact,
to go after everybody; take action in a few cases like the Tughlakabad or the
Hauz Khas case so that they act as a deterrent; nobody will do it later. And
those who have already done, will retreat. Therefore, if the hon. House has
given me the support and the assurance, then I assure you; you leave the
methodology to me; within the framework of law, ] will take effective action to
ensure that they are all properly dealt with. (Interruptions)
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AN HON. MEMBER: Who has given the assurance?
MR. CHAIRMAN: One hon. member has given the assurance. {Inferruptions)

SHRIMATT AMBIKA SONI: We have not given him this assurance. Sir, this
assurance has not been given by all the hon. Members so that he can do what he
likes.
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SHRI SANGH PRIYA GAUTAM: You have been supporting the mafia.
{Interruptions)

VEN'BLE DHAMMAVIRIYO: Sir, I would like 1o say that an ancient
monument, that is declared so by the Government, is not a small thing. It is
the history of our nation. It is his history of our forefathers. If this history is
destroyed by some culprits. it should not be a CBI inquiry, there should be an
immediate enactment which protects our histroy. It shouid be a time- bound
action. The hon. Minister should give this assurance to the House.

SHRI JAGMOHAN: Sir, there is already an Act, the Ancient Monuments
(Protection) Act. Under the Act, there is a prohibition that no construction can
be carried out within hundred metres of the monument. There is also a regulation
that it cannot be done within 300 metres. The law is there. But it is not being
implemented. That is what my cry is. [ have told you about the Hauz Khas; all
the laws exist, but not a single party has followed them. Why? that is why I say,
it is a crisis of urban goevernance. It is also a crisis of the Governed because
nobody has raised his voice and nobody is fighting for it.
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tTransliteration of the speech in Persian script is available in the Hindi version of the debate.
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MR.CHAIRMAN: question hour 15 over.

WRITTEN ANSWERS TO STARRED QUESTIONS

State of Affairs of Sail Units

*#105 SHRI K. RAHMAN KHAN: Will the Minister of STEEL be pleased
to stated:

(1) what is the present state of affairs of each unit of Steel Authority of India
indicating their accumulaied losses, if any, as on 31st Ma:ch, 2000,

{b) whether their modemization has been completed;
{¢) if not, the reasons therefor, and
{d) what is the plan in hand to bring these unit out of red?

THE MINISTER OF STATE OF THE MINISTRY OF STEEL (SHRI
BRAJKISHORE TRIPATHY):

{a) The accumulated iosses of various units of the Steel Authonity of India
Limited (SAIL) A on 31.03.2000 are set out below:

(Rs. in crores)

Units of SAIL Accumulated Profit/Loss{—)*
Bhilai Stee! Plant (BSP) 4619
Durgapur Steel Plant (DSP) -3605
Rourkela Steel Plant (RSP) -1876
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